
T o be circulated/ published under the provision of Section 4 (1) (b) of the 
Right to Information Act, 2005. HARYANA VIDHAN SABHA 
S ECRETARIAT 

 

(i) Particulars of its organization, functions and duties. 
 

The Haryana Vidhan Sabha, also called the 

Haryana Legislative Assembly, came into being on 1st 

November, 1966 at the time of re-organization of the 

State of Punjab. Since then, this Institution has 

maintained its role as a citadel of democracy and the 

most effective representative body of the State of 

Haryana. It has its own House in the building known as 

“Vidhan Bhawan” and the Punjab Vidhan Sabha has also 

its own House in the same building.. At present, the 

total number of Members in the House is 90. Since the 

formation of the Haryana Vidhan Sabha, the esteemed 

office of the Speaker has been held by several eminent 

political personalities. 

 
The Haryana Vidhan Sabha consists of its own 

independent Secretariat. This deals with the subjects 

relating to the passing of bills, resolutions and other 

Legislative business by the House. It also deals with the 

Starred and Unstarred questions put by the Hon'ble 

members. It also deals with the Governor's address 

which is delivered to the House by the His Excellency, 

the Governor of Haryana on the opening day of every 

first session of the year and also session of newly 

elected House. It has various committees of Members, 

which deals with powers, privileges and amenities to the 

members. The Committees of the House make 

recommendations to the Govt. for smooth and effective 

working of the Department concerned which is 

examined during the year. 

 
(ii) Powers and duties of its officers and employees. 

 
Hon'ble Speaker is over all Incharge of the 

Haryana Vidhan Sabha and its Secretariat. The cases of 

following nature are put to the Hon'ble Speaker for his 

final orders :- 



 LEGISLATIVE SIDE :- 
 

1. Administering the Oath of Office and secrecy to the newly elected 
Member of the House. 

 
2. Conducting of Election of Hon'ble Speaker and Hon'ble Deputy Speaker 

 
 

3. Permitting the admission of bills to be introduced in the House. 
 

4. Admitting or disallowing the notices of starred/unstarred/short notice 
questions, resolutions, Call Attention Notices, Adjournment Motions and 
other Motions given by Hon'ble Members under the Rules of Procedure 
and Conduct of Business in the Haryana Vidhan Sabha. 

 
 

5. Laying a copy of Governor's Address on the Table of the House. 
 
 

6. Recommending the bill passed by the House to the Governor for his 
assent. 

 
7. Constitution of Committees of the House. 

 
8. Interpretation of Rules of the Rules of Procedure and Conduct of 

Business in the Haryana Vidhan Sabha and any other Rule framed 
under various Acts concerning the amenities to the Hon'ble Members. 

 
 

9. Conducts the proceedings of the House. 
 
 

 
A DMINISTRATIVE SIDE :- 

 

1. Making recommendations to the Govt. of the name for 
appointment to the post of Secretary, Haryana Vidhan Sabha. 

 
2. Making appointments of the Secretarial Staff of the Haryana Vidhan 

Sabha. 
 

3. Making promotions/demotions/suspension/reinstatement of the staff of 
the Haryana Vidhan Sabha Secretariat. 

 
4. Granting permission to various Committees of the House to hold their 

meetings outside Chandigarh. 
 

5. Sanctioning of Pension to the Ex-Legislators 
 
 
 

(iii)  Procedure followed in the decision making process, 
including channels of supervision and accountability. 

 
The Legislative and Administrative functions being 

performed by the Hon'ble Speaker, being Head of the 

Legislature have been explained in Para (ii) above. 



(iv) Norms set by it for the discharge of its functions. 
 

The Secretary, Haryana Vidhan Sabha is the Head of 

Department. The status of the Secretary is equivalent to 

that of Secretary to Govt. as per orders issued by the 

Punjab Government vide letter dated 5th May, 1955. He is 

appointed by the Govt. in consultation with the Hon'ble 

Speaker. He assists the Hon'ble Speaker in deciding the 

matters on the following points:- 

 
a)  making appointments/promotions/demotions/ 

suspension/reinstatement of the staff of  the 
Haryana Vidhan Sabha Secretariat 

 
b) recommending the admitting or disallowing the 

notices of starred/ unstarred/short notice questions, 
resolutions, Call Attention Notices, Adjournment 
Motions and other Motions given by Hon'ble Members 
under the Rules of Procedure and Conduct of 
Business in the Haryana Vidhan Sabha. 

 
He sanctions leave/G.P.Fund Advances/Other 

Advances to the staff of the Sabha Secretariat and purchase of 
store items for the Sabha Secretariat. He is assisted in his wok 
by two Joint Secretaries, two Deputy Secretaries, three Under 
Secretaries, One Secretary to Speaker, one Accounts Officer and 
one Research Officer. 

 
(v)  Rules, regulations, instructions, manuals and records, held 

by it or under its control or used by its employees for discharging 
its functions:-- 

 
No specific Rules, regulations, instructions, manuals 

and records are held by the Haryana Vidhan Sabha 

Secretariat. However, the day to day administration is run 

as per provisions of the Haryana Vidhan Sabha Secretariat 

Service Rules, 1981, Haryana Civil Services/Financial Rules 

and the instructions issued by the Govt. approved/adopted 

by the Speaker from time to time in the Administrative 

side. 

 
The provisions of Rules of Procedure and Conduct of 

Business in the Haryana Vidhan Sabha is made applicable 

for the conduct of proceedings of the House. 

 
(vi)  Statement of the categories of documents that are held 

by it or under its control:-- 
 

The Haryana Vidhan Sabha Secretariat hold and 

control the documents/record and papers belonging to the 



Assembly, its Committees and Legislative Assembly 

Secretariat 

 
(vii)  Particulars of any arrangement that exists for consultation 

with, or representation by the members of the public in relation 
to the formulation of its policy or implementation thereof:-- 

 

In this regard, it is stated that the Haryana Vidhan 

Sabha Secretariat does not have any mechanism in this 

behalf as it does not directly deal with public with regard to 

any policy, administration thereof. 

 
(viii)  Statement of the boards, councils, committees and 

other bodies consisting of two or more persons constituted as its 
part or for the purpose of its advice, and as to whether meetings 
of those boards, councils, committees and other bodies are open 
to the public, or the minutes of such meetings are accessible for 
public :-- 

 

The Haryana Vidhan Sabha Secretariat as such does 

not have Committees and other bodies, as its part or for 

the purpose of its advice. However, in the Committee 

system, there are a number of Committees of the Haryana 

Vidhan Sabha. The reports of the various Committees are 

prepared on the basis of the proceedings of the meetings 

of the Committees and the same are laid on the Table of 

the House. Prior to laying on the Table of the House the 

proceedings use marked as 'Confidential' and proceedings 

are not made public. Only the report is available for the 

public. The details of Committees are given below :- 

 
 

S r. 
N o. Name of Committee 

N o.of 
M embers 

F unctions 

 

1. Business Advisory Committee        7 It recommends the allocation of time 
that should be allocated for the 
discussion on Govt. bills and other 
Govt. business in consultation with 
the Leader of House. It also has the 
power to indicate in the proposed 
time- table, the different hours at 
which the various stages of the bills 
and the other Govt. business shall be 
completed. 

 

 
2. Committee on Public Accounts       9 It scrutinizes the appropriation 

accounts of Govt. of Haryana and the 
report of the CAG. It 



 also examines the accounts showing 
the appropriation of the sums granted 
by the Vidhan Sabha to meet the 
expenditure of the Govt. of Haryana 
and such other accounts laid before 
the Vidhan Sabha 

 
3. 

 
Committee on Estimates 

 
9 It reports as to what economies, 

improvement in organisations, 
efficiency or administrative reforms, 
consistent with the policy underline 
the estimate could be effective. It 
examines whether the money is well 
laid out within the limits of the policy 
implied in the estimates and suggests 
the form in which the estimates shall 
be presented to the House. 

 
 
 
 

4. Committee on Public 
Undertakings 

9 It examines the reports and accounts 
of the Public undertakings specified 
in Schedule II and other public 
undertakings as may be referred to it 
by the Speaker. It also examines the 
reports of CAG on public 
undertakings. 

 
 
 

5. Rules Committee 8 To consider matters of procedure 
and Conduct of Business in the 
House and to recommend any 
amendment or an addition to these 
Rules. 

 
6. Committee of Privileges 10 It examines a question of privilege 

refer to it and determines whether a 
breach of privilege is involved, 
nature of breach and the 
circumstances leading to it. 

 

 
7. Committee on Government 

Assurances 
9 It examines the assurances given by 

Ministers from time to time on the 
floor of the House. It also examines 
the kind of assurances given and the 
name of Department to which they 
relate apart from the extent to which 
these have been implemented. 

 
 
 
 

8. Committee on Subordinate 
Legislation 

8 It scrutinizes as to whether the 
powers to make regulation, Rules, 
Sub-Rules, By Laws etc. conferred 
by the Constitution or delegated by 
Legislature are 
being properly exercised within such 
delegation. 



9. General Purposes Committee It considers matters concerning the 
affairs of the House as may be 
referred to it by the Speaker from 
time to time. 

 
10. Library Committee 6 It advices upon the matters 

connected with the  Members 
Library. 

 
 

11        House Committee 5 It considers the matters connected 
with the comfort and convenience of 
Members of the House. 

 
 

12. Committee on Petitions 7 It examines every petition 
referred to it by the Speaker. 

 

13. Committee on Welfare of 
Scheduled Castes/Scheduled 
Tribes and Backward Classes 

9 It examines the report of the 
National Commission for Scheduled 
Castes and Scheduled Tribes, Govt. 
of India in so far as the Haryana 
State is concerned. It examines the 
measures taken by the Govt. 
SCs/STs/BCs in services having 
regard to the provision of 
Article 335 of the Constitution of 
India. 

 
 

However, the further details can be seen in the Rules of 
Procedure and Conduct of Business in the Haryana Vidhan Sabha 
(Haryana Legislative Assembly). 

 
(ix) Directory of its officers and employees:-- 

 
Directory of Officers of the Haryana Vidhan Sabha Secretariat 
may be perused at Annexure-A. 

 
(x)  Monthly remuneration received by each of its officers and 

employees, including the system of compensation as provided 
in its regulations. 

 
The remuneration received by each Officers and officials 

of the Haryana Vidhan Sabha Secretariat may be perused at 
Annexure- B. 

 
(xi)  Budget allocated to each of its agency, indicating the 

particulars of all plans, proposed expenditures and reports on 
disbursements made:-- 

 
Since there is no agency in the Haryana Vidhan Sabha 

Secretariat, the budget allocation. 
(xii)  Manners of execution of subsidy programmes, including the 

amounts allocated and the details of beneficiaries of such 
programmes:- 

In this regard, it is stated that the Haryana Vidhan Sabha 
Secretariat does not execute to any subsidy programmes. As such, no 
information can be supplied on this point. 

 
(xiii)  Particular of recipients of concessions, permits or 

authorizations granted by it:- 



The Haryana Vidhan Sabha Secretariat does not grant any 
concessions, permissions or authority. As such, no information can be 
supplied on this point. 

 
(xiv)  Details in respect of the information, available to or held by 

it, reduced in an electronic form:- 
 

The Haryana Vidhan Sabha Secretariat does not hold or sought 
information. As such, this requires to be make public. However, it is 
stated that information with regard to the Bills passed or Questions put 
in the various Sessions of the Haryana Vidhan Sabha Secretariat as well 
as the Presiding Officers Conference, present or past, will be available on 
the official website of the Haryana Vidhan Sabha i.e. 
w ww.haryanaassembly.gov.in 

 

(xv)  Particulars facilities available to citizens for obtaining 
information, including the working hours of a library or reading 
room, if maintained for public use:- 

 
In this regard, it is stated that the Haryana Vidhan Sabha has a 

well maintained and established Library and Reading Room and it is not 
meant for public. Further, it is restricted only to the Hon'ble Members 
and staff members of the Haryana Vidhan Sabha Secretariat. 

 
(xvi)  Names, designations and other particulars of the Public 

Information Officers:- 

 
In this regard, it is stated that there is no post of Public 

Information Officer in the Haryana Vidhan Sabha Secretariat. However, 
Shri Shobit Sharma, Sr. Law Officer, Haryana Vidhan Sabha Secretariat 
has been appointed/designated as the State Public Information Officer 
and Shri Tejpal Rathee, Public Relations Officer, has been 
appointed/designated as State Assistant Public Information Officer. 

 
(xvii) Haryana Legislative Assembly Library :- 

 
Haryana Vidhan Sabha Library, one of the richest repositories of 

books to assist Members, Officers, Staff of Legislature. The Haryana 
Vidhan Sabha Library located on the Basement of Haryana Vidhan Sabha 
Building, Vidhan Bhawan, Sector 1, Chandigarh. MLAs, their staff and 
secretariat staff are its core users though the Library also engages with 
Government departments, other legislatures and individual members of 
the public, by appointment. The General Control of the Library shall vest 
in the Speaker, who shall be advised by the Library Committee to be 
constituted under Rules of Procedure and Conduct of Business in the 
Haryana Legislative Assembly. The Secretary may permit any Research 
Scholars to consult reference books in the Library during office hours. 
Such permission shall not be given during the period of the Session of 
the Vidhan Sabha and for a period of ten days before the commencement 
of the Session. 

The Library of Haryana Vidhan Sabha provides an enquiry service 
for all Members, their staff and staff of the Vidhan Sabha secretariat and 
works closely with Assembly Research Officers, Public Relation Officer & 
Media & Communication Officer. Books to sitting Members/Staff of the 
Vidhan Sabha will be issued on a pass book maintained in the form 
mentioned in Form ‘H’. The Library handles requests for statistical or 
background information. Legislation tracking is also a typical type of 
query dealt with by the librarians. In order to answer enquiries, the 
Library utilises reference and statistical material, parliamentary and 
official publications. The Library also has access to resources from other 
libraries via inter-Library loan arrangements. During normal periods of 
Assembly business, the Library deals with several enquiries. The Library 
remains busy during the current political impasse, with enquiries 
continuing from MLAs, their staff, outposted secretariat staff 

Our core collections of books, periodicals and reports are in the 
fields of government and politics, public administration and social policy, 



constitutional law. The periodicals collection mirrors this subject 
coverage. The Library of Haryana Vidhan Sabha contains valuable books 
on Law, Political Science, Economics, and Literature etc. in English, Hindi 
and Urdu Languages. At presen
and un-priced books available in the Library. The following Newspapers  
& Magazines English, Hindi, Urdu & Punjabi are also subscribed for the 
Library:- 

 
English Newspapers

 
1. The Tribune
2. The Indian Express
3. The Times of India
4. The Hindustan Times

1. 
 

2. 
 

  
3. 

 

4. 
 

5. 
 

 

1. 
 

1. 
 

 
 

E nglish Magazines
1. India Today
2. Time 
3. The Week 
4. Main Stream
5. Organiser 
6. Frontline 
7. Out Look 

1.  

2. ‘ 
3.  

4.  

5.  

 
 

(xviii) Other information as may be prescribed and thereafter

 
In this regard, Shri Purushottam Dutt, Deputy Secretary has been 

appointed as First Appellate Authority. A copy of the Haryana Vidhan 
Sabha Right to Information 
Branch Incharges and Branch Officers of this Secretariat. Copy of the 
aforesaid Rules has also been displayed on notice board for information.

 

constitutional law. The periodicals collection mirrors this subject 
coverage. The Library of Haryana Vidhan Sabha contains valuable books 
on Law, Political Science, Economics, and Literature etc. in English, Hindi 
and Urdu Languages. At present, there are about 80,000 priced books 

priced books available in the Library. The following Newspapers  
& Magazines English, Hindi, Urdu & Punjabi are also subscribed for the 

English Newspapers 

The Tribune 
The Indian Express 
The Times of India 7. The Financial Express
The Hindustan Times 

 6. 

 7. 

 8. 

 9. 
10. 

 
 

  

Magazines 
Today 8. Competition Success
 9. Employment News

 10. Reader’s
Stream 11. The

 12. Yojna
 13. Pratiyogita

 

6. 
7. 
8. 
9. 
10. 

Other information as may be prescribed and thereafter
these publications every

In this regard, Shri Purushottam Dutt, Deputy Secretary has been 
appointed as First Appellate Authority. A copy of the Haryana Vidhan 
Sabha Right to Information Rules, 2006 has been got retained to all the 
Branch Incharges and Branch Officers of this Secretariat. Copy of the 
aforesaid Rules has also been displayed on notice board for information.

constitutional law. The periodicals collection mirrors this subject 
coverage. The Library of Haryana Vidhan Sabha contains valuable books 
on Law, Political Science, Economics, and Literature etc. in English, Hindi 

t, there are about 80,000 priced books 
priced books available in the Library. The following Newspapers  

& Magazines English, Hindi, Urdu & Punjabi are also subscribed for the 

5. The Statesman 
6. The Economic Times 

7. The Financial Express 
8. The Hindu 

 
 

 

 

8. Competition Success Review 
9. Employment News 
10. Reader’s Digest 
11. The Economist 

Yojna 
13. Pratiyogita Darpan 

Other information as may be prescribed and thereafter update 
these publications every year:- 

In this regard, Shri Purushottam Dutt, Deputy Secretary has been 
appointed as First Appellate Authority. A copy of the Haryana Vidhan 

Rules, 2006 has been got retained to all the 
Branch Incharges and Branch Officers of this Secretariat. Copy of the 
aforesaid Rules has also been displayed on notice board for information. 

Deputy Secretary, 
for Secretary, 

priced books available in the Library. The following Newspapers  



Annexure A 
HARYANA VIDHAN SABHA SECRETARIAT 

(AS ON 01.01.2024) 

Sr. No. 
Name & Place of 

Sitting 
Designation & Work Allotted Phones & E-mail 

1.  
Sh. Gian Chand 
Gupta 

Hon'ble Speaker 

Ph. - 0172-2740030 
Fax-0172-2747075 
e-mail. 
speaker@hry.nic.in 

2.  Sh. Ranbir Gangwa Hon'ble Deputy Speaker 

Ph. - 0172-2741662 
Fax- 0172-741663 (O) 
e-mail. 
dyspeaker@hry.nic.in 

3.  
Sh. Rajender 
Kumar Nandal 
70, First Floor 

Secretary 

Ph. - 0172-2740785 
Fax 0172-2740430 
e-mail. 
secretaryvs@hry.nic.in 

4.  
Dr. Purushottam 
Dutt 
First Floor 

Additional Secretary 
(i) Secretary to Speaker 
(ii) Committee on Public Accounts. 
(iii) Nodal officer and 1st Appellate 
authority under RTI Act, 2005 

0172-2741523 (Ext. 
105) (O) 

5.  
Dr. Satish Kumar 
123-124, 2nd Floor 

OSD to Speaker 
(i) OSD to Hon`ble Speaker   
(ii)Establishment Branch 
(iii)Committee on Privileges   
(iv)Nodal Officer for HRMS    
(v)Committee on Violation of 
Protocol Norms and Contemptuous 
Behaviour of Government Officers 
with Members of Haryana Vidhan 
Sabha   

0172-2741523 (Ext. 
207) (O) 

6.  
Sh. Naren Dutt 
123-124, 2nd Floor 

Additional Secretary 
(i) Computer Branch 
(ii) Public Undertakings Committee 
(iii) Designated as Nodal officer in 
court cases 
(iv) Designated as a Nodal Appellate 
Authority for this Secretariat for 
timely disposal of Public Grievance 
and Appeals. 

0172-2741523 (Ext 
206) (O) 

7.  
Sh. S.D. Rathi 
123-124, 2nd Floor 

Joint Secretary 
(i) Subject Committee on Public 
Health, Irrigation Power and Public 
Works 
(ii) Designated as alternate Nodal 
Officer in Court cases  
(iii)Link Officer for Pay fixation and 
Pension cases 
(iv) Chamber Branch 

0172-2741523 (Ext 
201) (O) 

8.  
Sh. Dinesh Kaushik 
123-124, 2nd Floor 

Deputy Secretary 
(i) Drawing and Disbursing Officer 
(ii) Estimates Committee 
(iii) Bill Branch 
(iv) Payment Cell 

0172-2741523 (Ext 
203) (O) 

9.  
Sh. Gaurav Goyal 
123-124, 2nd Floor 

Deputy Secretary 
(i) Legislation Branch 
(ii) Committee on Subordinate 
Legislation 

0172-2741523 (Ext. 
204) (O) 



10.  
Smt. Pardeep Kaur 
Ground Floor 

Under Secretary 
(i) Translation Branch 
(ii) Subject Committee on Education, 
Technical Education, Vocational 
Education, Medical Education and 
Health Services. 

0172-2741523 (Ext. 
303) (O) 

11.  
Sh. Vishnu Dev 
Ground Floor 

Secretary to Hon`ble Speaker 
(Working as Under Secretary) 
(i) Rules Committee 
(ii) Anti Defection Law 
(iii) Committee on Local Bodies and 
Panchayati Raj 

0172-2741523 
(Ext.108) (O) 

12.  
Sh. Mukesh Gupta 
123-124, 2nd Floor 

Under Secretary (Debates) 
(i) MLA's Hostel Branch 
(ii) House Committee 
(iii) General Branch 
(iv) Technical Cell 
(v) Publication Branch 

0172-2741523 (Ext. 
202) (O) 

13.  
Sh. Kanwar Singh 
Ground Floor 

Under Secretary 
(i) Question Branch 
(ii) Committee on Welfare of SC/ST 
and BC 
(iii) Library Branch 
(iv) Committee on Government 
Assurance 

0172-2741523 
(Ext.119) (O) 

14.  
Sh. Pushpender 
123-124, 2nd Floor 

Under Secretary 
(i) Petition Committee 
(ii) Notice Office Branch 
(iii) Loan and Pension Branch 
(iv) Pay Fixation and Pension Cases 

0172-2741523 (Ext. 
205) (O) 

15.  
Sh. Shobhit 
Sharma 
Ground Floor 

Senior Law officer 
(i) Protocol and Coordination Cell 

0172-2741523 (Ext. 
132) (O) 

16.  
Sh. Sunil Kumar 
129, 2nd Floor 

Senior System Analyst 
(i) Computer Branch 
(ii) Nodal Officer for E-gazette 
(iii) Technical Nodal Officer for HRMS 
(iv) Designated as Nodal Grievance 
Resolution Officer. 

0172-2741523 
(Ext.219) (O) 
email- 
itcellvs@hry.nic.in 

17.  
Sh. Ankit Vats  
G-9, Ground Floor 

 Under Secretary  
(i) CA/TA Branch 
(i) Notice Branch 

 0172-2741523 
(Ext.303) (O) 

18.  

Sh. Naveen 
Bhardwaj 
G-9, Ground Floor 
 

 Under Secretary  
(i) Medical Branch  
(ii) Research Branch 
(iii) SPIO, Legal Cell under RTI Act 

 0172-2741523 
(Ext.303) (O) 

19.  
Sh. Ankit Dhull 
125, 2nd Floor 

Committee Officer 
(i) Questions Branch 
(ii) Committee on Govt. Assurances 

0172-2741523 
(Ext.210) (O) 

20.  
Sh. Kulbir Singh 
133, 2nd Floor 

Law Officer 
(i)Privileges Committee 
(ii) Anti-Defection Law Branch 
(iii) Establishment Branch 

0172-2741523 (Ext. 
209) (O) 

21.  
Sh. Sandeep 
Nandal 
Basement 

Marshal 
(i) Reception Branch 
(ii) Security Branch 

0172-2741523 
(Ext.132) (O) 

22.  
Sh. Rajendra Singh 
Chauhan 
126, 2nd Floor 

Editor of Debates 
(i) Publication Branch 

0172-2741523 
(Ext.212) (O) 



23.  
Sh. Parmod 
127, 2nd Floor 

Editor of Translation 
(i) Translation Branch 

0172-2741523 (Ext. 
214) (O) 

24.  
Sh. Rajinder 
Panchal 
70, 1st Floor 

Editor of Debates 
PS to Hon`ble Deputy Speaker 

0172-2741523 (Ext. 
103) (O) 

25.  
Sh. Sandeep 
Kumar 
131, 2nd Floor 

Assistant Engineer  
(i) Technical Cell 

0172-2741523 (Ext. 
111) (O) 

26.  
Sh. Naveen Jakhar 
130, 2nd Floor 

Liaison Officer 
(i) RTI Branch 

0172-2741523 (Ext. 
221) (O) 

27.  
Sh. V. S. Chaudhary 
Basement 

Liaison Officer 
(i)Medical Claim Branch 
(ii)Protocol & Coordination Cell 

0172-2741523 (Ext. 
404) (O) 

28.  
Sh. Makhan Lal  
132, 2nd Floor 

Assistant 
(i) Legislation Branch 

0172-2741523 (Ext. 
224) (O) 

29.  
Sh. Ved Pal 
131, 2nd Floor 

Superintendent 
(i) General Branch 

0172-2741523 (Ext. 
222) (O) 

30.  
Sh. Rajender 
Kumar 
135, 2nd Floor 

Superintendent 
(i) Committee on welfare of SC/ST 
and BC 

0172-2741523 (Ext. 
227) (O) 

31.  
Sh. Sultan Singh 
128, 2nd Floor 

Superintendent 
(i) Subject Committee on Education, 
Technical Education, Vocational 
Education, Medical Education & 
Health Services 

0172-2741523 (Ext. 
129) (O) 

32.  
Sh. Subhash Jakhar 
2nd Floor 

Superintendent 
(i) Public Accounts Committee 

0172-2741523 (Ext. 
220) (O) 

33.  
Sh. Ravinder 
Parmar 
Basement 

Superintendent 
(i)Chamber Branch 
(ii) Subject Committee on Public 
Health, Irrigation, Power & Public 
Works 

0172-2741523 (Ext. 
408) (O) 

34.  
Sh. Vikram Singh 
Basement 

Superintendent 
(i)Payment Cell  
(ii) Bill Branch 

0172-2741523 (Ext. 
411) (O) 

35.  
Sh. Yadvinder 
Yadav 
First Floor 

Superintendent 
Private Secretary to Secretary 

Direct-0172-2740785 
0172-2741523 (Ext. 
104)(O) 

36.  
Sh. Harish Kumar 
Basement 

Law Officer 
(i) Legal Cell 

0172-2741523 (Ext. 
408) (O) 

37.  
Sh. Rahul Dev 
Basement 

Committee Officer 
(i) Estimate Committee 

0172-2741523 (Ext. 
410) (O) 

38.  
Sh. Satyender 
Yadav 
125, 2nd Floor 

Committee Officer 
(i) Petition Committee 

0172-2741523 (Ext. 
209) (O) 

39.  
Sh. Rajpal Singh 
134, 2nd Floor 

Superintendent 
(i) CA/TA Branch 

0172-2741523 (Ext. 
226) (O) 

40.  
Sh. Parveen Kumar  
135, 2nd Floor 

Superintendent 
(i) Committee on Local Bodies and 
Panchayati Raj Institutions 

0172-2741523 (Ext. 
227) (O) 

41.  
Sh. Darshan Kumar 
Basement 

Deputy Superintendent 
(i) M.L.A Hostel Branch 

0172-2741523 (Ext. 
304) (O) 

42.  
Sh. Sandeep 
Sharma 
Basement 

Deputy Marshal 
(i) W.W.O Branch 

0172-2741523 
(Ext.405) (O) 

 



 

 

Annexure B 
(AS ON 01.01.2024) 

 

 
 



 



 



 



 


